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REPORT “
1. Introduction

I, the Chairman of the Committee on Government Assurances,
having been authorized by the Committee to present the Report on
their behalf, hereby present this Eleventh Report of the Committee.

2. The Committee was constituted on the 1st June, 1974.

II. Sittings of the Committee

3. The Committee held three sittings on the 27th and 28th Jan-
uary and 9th April, 1975 and considered the following items:

(i) Requests from Department of Parliamentary Affairs for
dropping of three assurances;

(ii) Review of pending assurances pertaining to Tenth Session
of Fifth ok Sabha;

(iii) Requests from Department of Parliamentary Affairs seek-
ing extension of time for the implementation of certain
assurances; and

(iv) Examination of the representatives of the Planning Com-
mission, Ministry of Commerce and Ministry of Finance
in regard to the delay in the implementation of three
assurances. e |

4. At their sitting held on the 9th April, 1975, the Committee
considered and adopted their Eleventh Report.

5. An account of the conclusions arrived at by the Committee on
the above matters is set forth in the Minutes of the above sittings

of the Committee which are appended to this Report and form part
of it.

Cases where the Committee found it necessary to make certain
observations or recommendations are as under:—

III. Requests from the Department of Parliamentary Affairs for
dropping of three assurances

6. The Committee have considered the requests made by the Gov-
ernment for dropping of the following three assurances:

(1) Assurance arising out of the reply to Unstarred Question
No. 558 on the 25th July, 1974 regarding anomalies in
implementation of recommendations of Pay Commission.
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€2) Assurance arising out of the reply to a supplementary on
Starred Question No. 495 on the 28th August, 1974 regard-
ing John Committee on Gujarat Universities.

(3) Assurance arising out of the reply to a supplementary on
Starred Question No. 48 on the 24th July, 1974 regarding
uranium theft in Jadugudda, Bihar.

7. The Committee have perused the reasons advanced by Gov-
ernment for dropping of the assurance at Sl. No. (1) above. It
had been represented by the Ministry of Defence that the reply to
part (c) of the question was a statement made in general terms
and it did not constitute any assurance, and that it will not be
appropriate to treat part (c) of the answer to the question as ordi-
nary assurance which can be fulfilled immediately. Keeping in
view the nature of the job and the time and labour involved, the
Ministry further requested that the reply to part (c¢) of the ques-
tion may not be treated as an assurance; otherwise the assurance
would have to be kept pending till such time the Anomalies Com-
mittee submitted its Report, which period could not be assessed at
present.

“" 8. The contention of the Government that reply to part (c) of the
question did not constitute an assurance is not acceptable to the Com-
mittee, as the Deputy Minister in the Minisry of Defence had in reply
to the question stated, “A statement will be laid on the Table of the
House in due course, after decisions have been taken by the Govern-
ment on the recommendations that may be made by the Commit

9. The Committee, therefore, do not agree to drop the assurance
and desire that the progress of implementation should be communi-
cated to them.

10. The Committee have perused the reasons advanced by the Gov-
ernment for the dropping of the assurance at Sl. No. (2) above. It
had been represented by the Ministry of Education, Social Welfare
and Culture that the reply given by the Education Minister to a sup-
plementary by Shri P. G. Mavalankar, M.P., did not promise to fur-
nish any information regarding Report from the State Government
and to supply the same. The Minister of Education had only stated
that he could not give an exact idea as to how long the Gujarat Gov-
ernment will take to consider the John Committee Report and that
he could ask the State Government to send to the Ministry a copy of

the Report.
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11. The Committee do not agree with the reasons advanced by the
Ministry of Education, Social Welfare and Culture for dropping of
the assurance. They note that the Minister had in the reply stated,
“I will ask them to expedite their comsideration of the Report and
let us have a copy of the Report along with their views.” The Com-
mittee, therefore, desire to know whether Gujarat Government have
so far been asked to furnish a copy of their Report and expedite their
conclusions thereon or not. The Committee also desire that the assu-
rance should be implemented expeditiously. .

12. The Committee have perused the reasons advanced by Govern-
ment for dropping of the assurance mentioned at Sl. No. (3) above.
The Ministry of Home Affairs had represented that during the discus-
sions after the oral reply was given, the Members made some queries.
As the cases were under investigation, the Deputy Minister of Home
Affairs replied that there was no further details to be given and that
the investigation was being entrusted to the Central Bureau of
Investigation and that after the investigation was over, all the infor-
mation would be placed before the House and that these replies of
the Deputy Minister of Home Affairs could not be treated as an

assurance.

13, The Committee do not agree with the contention of the Minis-
try of Home Affairs that “This reply cannot be treated as an assu-
rance”’, as they are of the view that it did constitute a clear assu-
rance. However, the Committee agree to drop the assurance as sub-
stantial information has been made available to them.

IV. Review of pendmg assurances pertaining to Tenth Scssion of
Fifth Lok Sabha

14. In pursuance of the decision of the Committee as contained in
para 6 of their Seventh Report, Fourth Lok Sabha (presented on the
13th December, 1969), Government are required to implement the
assurances within a period of three months from the date an assu-
rance is given by the Minister concerned on the floor of Lok Sabha.
If Government foresaw any genuine difficulties in implementing any
asurance within the stipulated period of three months, they have to
approach the Committee for extension of time-limit.

15. A large number of assurances pertaining to the Fifth Lok
Sabha are still lying pending which have become more than three
months old. These pending assurances are being reviewed by the
Committee in convenient batches.
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16. At their sitting held on 27th January, 1975, the Committee
reviewed 51 pending assurances pertaining to Tenth Session of Fifth
Lok Sabha (details given in Annexure—I to Minutes of the sitting
held on 27th January, 1975).

17. During the course of review, the Committee noted that
Government have requested for extension of time in 33 cases as indi-
cated in Annexure—I to Minutes of the sitting held on 27th Janu-
ary, 1975.

18. At their sitting held on 9th April, 1975, it was brought to the
notice of the Committee that 14 assurances  pertaining to Tenth
Session as indicated in Annexure—I to Minutes of the sitting held on
27th January, 1975 had since been implemented.

19. The observations or recommendations of the Committee in
respect of each case have been indicated in the relevant Minutes.
Considering the reasons advanced by Government, the Committee
agree to grant cxtension of time in each case upt~ the period indi-
cated in Annexure—I. The Committee trust that Ministries con-
cerned will ensure implementation of these assurances by the extend-
ed date approved by the Committee.

V. Requests from the Department of Parliamentary Affairs seeking
extension of time for the implementation of certain assurances

20. The Committee have considered requests from the Depart-
ment of Parliamentary Affairs for the extension of time-limit for the
implementation of certain assurances. After examining the reasons
advanced by the Ministries concerned, the Committee agree to grant
extension of time upto the period shown against each case in
Annexure—II to Minutes of the sitting held on 27th January, 1975.
The Committee desire that Ministries concerned will ensure imple-
mentation of these assurances by the extended date.

VI. Examination of the representatives of the Planning Commission,
Ministry of Commerce and Ministry of Finance in regard to the delay
in the implementation of three asurances

21. The Committee examined the representatives of the Planning
Commission, Ministry of Commerce and Ministry of Finance in
regard to the delay in the implementation of the following three
assurances which had been pending for considerable periods of time:

(1) Assurance arising out of the reply given to Unstarred
Question No. 1055 on the 22nd November, 1971 regarding
success of high yielding varieties programme;
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(ii) Assurance arising out of the reply given to Unstarred

Question No. 6437 on the 6th April, 1973 regarding value of
artificial yarn imported through S.T.C. in 1972; and

(iii) Assurance arising out of the reply given to Unstarred
Question No. 10033 on the 11th May, 1973 regarding seizure
of smuggled goods.

(i) Delay in the implementation of assurance given in reply to
Unstarred Question No. 1055 on the 22nd November, 1971
regarding success of high yielding varieties programme.

22. In regard to the delay in the implementation of assurance
given in reply to Unstarred Question No. 1055 on the 22nd Novenber,
1971 (Appendix—I) regarding success of high yielding varieties pro-
gramme, the Committee examined representatives of the Planning
Commission,

23. The Committee note that the Planning Commission had
approached the Committee through the Department of Parliamen-
tary Affairs in 1973 that the assurance in reply to part (c) of the
question be dropped for the reason that it was going to take a long,
time to fulfil the assurance. The Committee had then desired that it
should be pursued (vide Sixth Report, Fifth Lok Sabha).

24. When asked to state whether they had to say anything in
addition to what they had given in the written memorandum to the
Committee, the representative of the Programme Evaluation Organi-
zation, Planning Commission informed the Committee as under:—

“The draft report, which has already been placed in the Lib-
rary of the Lok Sabha, is all that we have ready at the
moment. Part II of the Study which goes into more depth
into the reasons, the causal factors for the observations of
the facts that we have given in our report, is under way.
This Study was originally taken up for the period 1966-67
to 1969-70, and that was the subject of this volume. In
this volume, in various pages. we find observations about
the points where the joint team which was set up felt dis-
satisfied with the information they had. They felt that
interpretation could not be placed on various facts.

In the introductory portion at page 5 of the Preface, the Joint
authors have observed: ‘This Report is only the first fruit
of the joint approach, and we feel bound to point out that
the analysis presented here will inevitably be revised and
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refined as the research progresses, as additional material
from the PEO surveys and other sources are incorporated
to provide a greater depth of understanding and perspec-
tive to the analysis.’

L 1 e L1 L 1]

We have undertaken surveys in the field since last year. In
fact, from the middle of 1973 onwards we have been work-
ing in the field, and even now this month we have tried to
become up-to-date with the changes which have taken
place in fertiliser prices in 1973-74 and the impact of the
problem of diesel and power availability in the rural areas.
We are hoping that our Report arising out of the data that
we are now collecting will present a start of the high
yielding varieties right down to the current rabi crop with-
in a relatively short period, and that is what we are look-
ing forward to—an analysis over a long period of time.
The reasons for the various observations were not availa-
ble at the time of making this Report, That is why it has
been regarded as a draft and that is why it is not yet out
in the sense of being released.”

95. Asked about the modus operandi adopted by the joint study
by the PEO and National University of Australia to get best results,
the representative of the Planning Commission stated:—

“The PEO is the organisation which is the fleld agency of com-
mand. The design of the study was drawn up by the PEO
earlier and there are three annual reports done entirely
by the PEO. Sir John Crawford, who was the Vice-
Chancellor of the Australian National University, made a
request to the Planning Commission and various other
authorities here to have a joint examination and analysis
done of the Reports and the information already in hand.”

26. When asked as to how the data was being collected and
whether any field study had been made, the reprsentative of the
Planning Commission explained that their team was working in the
field and PEO had a separate organisation in 27 places. He further

stated:

“Our fleld organisation is quite well trained. Most of them
speak the local language and they are located in various
places. They are grouped under seven regional offices. So,
the field work was done by the PEO. What we have done



in the last year has been on a design wifth Eas been joint-
ly prepared by the expert from Australia and ourselves,
and now the data will again be processed by us here and
the interpretation of the results will be arrived at jointly.
So, the Australian National University comes in the first
instance for a joint reading of the data that is already there
and now also in the study design in Part IL.”

27. On an enquiry by the Committee, the representative of the
Planning Commission stated:

“We are bound to change it (the Draft Report—Part I). For
example we may find that wheat shows a higher yield or
index of participation in Punjab and not so high in other
States but we cannot make an interpretation of the various
facts. For example, tenancy, holding size, administrative
support, possibly even electricity and tube-wells are in-
volved. Possibly in some other areas that we have studied
there may be actual difficulty in boring tubewells. So we
cannot just say a thing makes so much progress in one
place and not in another, without going into the reasons

Another very important aspect is the competition between the
high yielding variety and the local varieties. The local
varieties are sticking on in the face of the new variety.
We have, as part of the question, gone into the competi-
tion aspect also. So, it could be changed substantially.”

28. Explaining the reasons for delay, the representative of the
Planning Commission said:

“Some of the delay is because of the nature of the study. The
Joint authors at that time very strongly recommended that
we continue and do an in-depth analysis. The Australian
National University came back on the subject only in the
middle of 1873. So to that extent, since it had earlier
been planned as a joint study, we could not take the initi-
ative and we lost 1iyears in the process.”

29. When asked whether some time-limit was fixed, the repre-
sentative of the Planning Commission stated:

‘“There are two main aspects which are considered. (1) what is
the support, and (2) how the farmers are taking it......
We feel in the PEO that it would not be fair to leave out
the causal elements and look out at the constraints within
which the high yielding programme is working.”
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30. The Committee are of the view that unless some time-limit
was fixed on the field study and for analysing the data and other
aspects for the drafting of the Report, no finality could be reached in
view of the variable factors like fertilizer prices, impact of the pro-
blem of diesel and power availability in rural areas. The Committee
further feel that the whole examination was with a purpose, which
was to give the benefit of the survey to the authorities who were
responsible for framing the policy from year to year and also to be
some sort of guide to the farming community. If the report remain-

ed in the drafting stage indefinitely, then no body was advised, and
the work would become infructuous.

31. The Committee, therefore, suggest that it may be considered
if it would not be desirable that the work be finalised on the basis
of the data collected so far in respect of all these items and on that
basis a final report given. It might be more beneficial if a series of
reports applicable to either a State or a region could be produced
instead of attempting All-India studies now, as the same conditions
are not applicable to the whole of the country. The desirability of
issuing the reports from the current years should be considered.

32. The Committee would like to await finalisation of the report,
before the assurance could be treated as implemented.

(ii) Delay in implementation of an assurance given in reply to
Unstarred Question No. 6437 on the 6th April, 1973 regarding value
of artificial yarn imported through S.T.C. during 1972.

33. With regard to delay in implementation of an assurance given
in reply to Unstarred Question No. 6437 on the 6th April, 1973 (Appen-
dix—II) regarding value of artificial yarn imported through STC
during 1972, the Committee examined representative of the Ministry
of Commerce.

34. The Committee have been informed that the Ministry of Com-
merce, through the Department of Parliament Affairs have requested
on the 6th January, 1975 for extension of time for implementation of
the assurance upto the 31st March, 1975 for the following reasons:—

“The additional information required to fulfil the assurance
has since been received in the Ministry. The examination
of the information in consultation with the Chief Control-
ler of Imports and Exports and the State Trading Corpo-
ration is likely to take some more time.”

35. When asked by the Committee as to what the Ministry n.leant
by the axpression “The information is being collected and will be
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laid on the Table of the House as soon as it is possible”, used in the
reply given to the Question, i.e. whether there was any yard-stick or
limitation of time within which the assurance would be fulfilled, the
representative of the Ministry of Commerce stated that they intend-

ed to supply the information within the period of three months but
did not always succeed in that.

36. When the representative of the Ministry stated with regard to
the delay that “We had problems about definition, what kinds of
yarn are intended to be covered”, the Committee pointed out that
they themselves could interpret it or could have enquired about it
from the questioner. ’

37. Explaining the reasons for delay and analysing the various

steps taken, the representative of the Ministry of Commerce stated
as follows:—

........ We had to make reference to Textile Division. This
point was clarified. The S.T.C. was asked to collect figure
- of payments and data of each individual case. Letter of
authority having been issued in 1972, and imports made,
it took sometime to collect the information. The infbrma-
tion was based on imports made in 1972, We had to get
back to actual letters of authority and what conditions
were attached in each case. It had to be checked up with
those particulars. References had to be made to CCIE. We
had to go back to export statistics of three years to find
o2t whether there was due performance. Certain clarifica-
tions were sought from the CCIE, and from the Textile
Division. When clarifications were given, we were able
to frame the replies. These are some of the reasons......
From the very beginning, we had been collecting the mate-
rial; we wrote to the S.T.C. and when preliminary infor-
mation had come from S.T.C., we had consultations with
Textile Commissioner’s office in Bombay and we also re-
ferred the matter fo CCIE. In August when the informa-
tion came they were not complete. There were certain
doubts which were felt. There was actually lot of cross-
correspondence and consultations which went all through
this period........We held discussions with the CCIE and
also with the STC directors. We got a list of over 90 cases
in which imports had been made in 1972. Therefore, a
reference had to be made to the letters of authority in
each case as to the conditions that are imposed. The re-
cord for that is maintained in the CCIE's office in regard
‘to this particular 'item.”
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38. To a question as to what conditions were imposed on the licen-
cees must have also been directed by the Ministry, the representative
of the Ministry of Commerce replied:

“In some cases the imports were against an earlier replenish-
ment. It was not a question of future obligation. There-
fore, a reference to this has become necessary.”

39. The Committeey are surprised to note that there was delay in
the Ministry in set the definition of the term‘“Artificial Yarn”.
They are unable to appreciatec why the matter could not be clarified
by themselves or by reference to the questioner.

40. The Committee feel that the conditions subject to which licen-
ces would have been issued during the period in question, would
have surely been known in the Ministry of Commerce, as conditions

which were imposed on the licences would have been directed by the
Ministry themselves,

N

41. The Committec would like to point out that, had somebody
in the Ministry of Commerce applied his mind at the beginning and
asked for proper details in the very first instance, so much of delay
in making references to STC, Textile Commissioner and CCIE over
and over again could have been avoided and necessary information
would have been available much earlier,

42. The Committee drew attention of the representative of the
Ministry of Commerce to USQ. No. 4257 dated 22nd March, 1974 and
USQ. No. 3302 dated 15th March 1974 in replies to which the Minis-
try had said that the information is being collected and will be laid
on the Table as soon as possible. In the former case, an extension
of time was asked for on the 17th January, 1975 upto 31st March,
1975, The Committee pointed it that in the latter case, the Minis-
try had not taken any steps to come forward to the Committee
through the Department of Parliamentary Affairs for grant of more
time. -

43. The Committee desire that due importance and attemtion
should be given in the Ministries including the Ministry of Com~
merce, in ensuring timely nnplementation of assurances given on
the floor of the House from time to time. The Committee should be
kept informed of progress of implementation when the prescribed
time for implementation was about to be over. Where necessary,
extension of time should be sought from the Committee after giving
detailed reasons before the due date for implementation,
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(iii) Delay in implementation of an assurance given in reply to USQ.
No. 10033 on the 11th May, 1973 regarding seizure of smuggled

goods.

44 The Committee also examined the representative of the Min-
istry of Finance in regard to delay in implementation of an assur-
ance given in reply to USQ. No. 10033 on the 11th May, 1973 (Ap-
pendix-III) regarding seizure of smuggled goods.

45. The Committee had reviewed this assurance along with other
pending assurances pertaining to 7th Session of Fifth Lok Sabha at
their sitting held on the 30th March, 1874. The Committee had then
desired that the assurance should be implemented expeditiously.

46, The Committee pointed out to the representative of the Min-
istry of Finance that the assurance was given on the 11th Mawrel:
1973 that “The information was being collected and would be laid
on the Table of the House” and enquired as to what the Ministry
had in mind in regard to the time that would be taken in the collec-
‘tion of the required information in fulfilment of the assurance. The
representative of the Ministry of Finance stated:—

“Normally when we have to get information from all the
Customs Houses and Central Excise Collectorates doing
customs work, we make every effort to give the reply
within 3 months, but our experience is that it usually
does drag on to six months, We attempt to do it within
3 months, but what happens generally is this. We have
about 30 collectorates. They have to get information from
the various Assistant Collectors. They have their Super-
intendents and then still further the staff is there, Ulti--
mately, the persons who have got to send the information
would run into hundreds, possibly more than a thousand
That is how it takes time.”

47. Explaining the reasons for delay in implementing the assur-
ance, the representative of the Ministry of Finance stated:—

“From March 1974 to September 1974, there had been no laxity
except that we found twice to our dismay that there was
one type of mistake first time and another type of mistake
the second time. From September 1974, as I said, it has
just been a question of our having been too bugy with
the MISA work. From March 1974 to September 1974, we:
were certainly very much affected and it did take us six
months. ....... The question concerned goods confiscated,.
not goods seized. We are getting information about goods,
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seized. Most of those are confiscated. But the period when
they are confiscated is somewhat different from the period
when they are seized. These are quasi-judicial proceed-
ings. So, a notice has to be given and a hearing is to be
fixed. Therefore, it takes different periods of time and
on account of that factor, while the seizure figures in a
particular year may be one, the confiscated figures are
likely to be different. Unfortunately, it is very difficult
to get that information., That means so many files must
be gone through to know it.”

48. The Committee note that in this case after the Ministry had
received replies from various authorities, they had to write again
for certain clarifications. The Committee fecl that this could have
been avoided if somebody responsible in the Ministry, right at the
beginning, had examined the case properly and mentioned the
items and forms on which they needed the information so that the
field officers could have given the correct information in the very
first instance. Whenever a particular “term” was capable of being
interpreted in more than one way, the Ministry should clarify at the

initial stage the basis on which the information might be supplied by
the lower formations.

49. The Committee note that the statement in fulfilment of the
assurance was sent by the Ministry of Finance to the Department
of Parliamentary Affairs on the 14th January, 1975 which has since
been laid on the Table of the House.

50, The Committee observe that a lot of time is taken in some
cases in reconciling the information sought for from. different sources
and revising them by making references over and over again to the
different authorities before statement of implementation of an assur-
ance is ready. The Committee have a feeling that this may be due
to the fact that there is no set machinery or staff in all the Minis-
tries to ensure that the implementation of assurances given by Min-
isters on the floor of the House from time to time is pursued ade-
quately and promptly. The Committee, therefore, suggest that each
Ministry|Department may consider setting up a cell, if not already
there, under the charge of a responsible officer, to coordinate the
work relating to assurances and ensure their implementation in time,
Further, as soon as an assurance is given, the cell should study ft
carefully and, where necessary, seek information from authorities
concerned in specific terms/forms so that there is no delay in col-
lecting the information and avoiding need for further clariﬁcatlon
by protracted correspondence, .
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VII. Position of pending assurances pertaining to Fourth and Fifth
Lok Sabha

51, A statement showing the position of assuranceg pertaining to
Fourth and Fifth Lok Sabha pending implementation by Govern-
ment as on lst March, 1975 is given at Appendix-IV. The Commit-
tee note that there is improvement in clearing pending assurances.
However, long delays still continue to take place in many cases of
implementation of assurances given on the floor of the House, whi¢h
is regrettable. As will be evident from Appendix (IV) (iii), out of
a total of 33 pending assurances given in the years 1971 and 1972,
as many as 6 assurances, pertaining to a Ministry and 5 relating to
another, are still pending implementationp, They would once again
urge upon the Ministries concerned to take immediate steps to en-
sure implementation of the pending assurances without further delay.

NEw DELHI; B. K. DASCHOWDHURY,
9th April, 1975 Chairman,

Chaitrgq 19, 1897 (Saka). Committee on Government Assurances.
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MINUTES
Sixth Sitting

1. The Committee met on Monday, the 27th January, 1975 from
11.00 hours to 13.00 hours.

PRESENT
Shri B. K. Daschowdhury—Chairman

MEMBERS
. Shri Syed Ahmed Aga
. Shri Hemendra Singh Benera
. Shri Narendra Singh Bisht
Shri G. C. Dixit
. Kumari Kamla Kumari
. Shri H. M. Patel
. Shri S. A. Shamim
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SECRETARIAT
Shri K. D. Chatterjee—Chief Examiner of Questions.
Shri S. N. Khanna—Senior Examiner of Questions,

Request from the Department of Parliamentary Affairs for drop-
ping of an gssurance given in reply to USQ No. 558 on the 25th

July, 1974 re. anomalies in implementation of recommendations
of Pay Commission.

MEMORANDUM NO. 85
The Committee Yook up for consideration Memorandum No. 85.

The Committee perused the reasons advanced by the Ministry
of Defence through the Department of Parliamentary Affairs for
dropping of the assurance. It had been stated that the reply to part
{c) of the question was a statement made in general terms and it did
not constitute any assurance. It will not be appropriate to treat
part (c) of the answer to the question as ordinary assurance which

17
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can be fulfilled immediately. Keeping in view the nature of the
job and the time and labour involved, it had been represented by
the Ministry of Defence that the reply to part (c) of the question
may not be treated as an assurance; otherwise the assurance will
have to be kept pending till such time the Anomalies Committee
submitted its Report which period cannot be assessed at present.
The contention of the Ministry of Defence that reply to part (c) of
the question did not constitute an assurance was not acceptable to
the Committee, as the Deputy Minister in the Ministry of Defence
had in reply to the question stated, “A statement will be laid on the
Table of the House in due course, after decisions have been taken
by the Government on the recommendations that may be made by
the Committee”.

The Committee did not agree to drop the assurance and desired
that the progress of implementation be communicated to them.

Request from the Department of Parliamentary Affairs for dropping
of an assurance given in reply to a supplementary on SQ. No. 495
on the 26th August, 1974 re. John Committee on Gujarat Univer-
sities.

MEMORANDUM NO. 86

2. The Committee took up for consideration Memorandum No 86.

It had been represented by the Ministry of Education and Social
Welfare that the reply given by the Education Minister to a supple-
mentary by Shri P. G, Mavalankar did not promise to furnish any
information regarding Report from the State Government and to
supply the same. The Minister of Education had only stated that he
could not give an exact idea as to how long the Gujarat Government
will take to consider the John Committee Report and that he could
ask the State Government to send to the Ministry a copy of the

Report.

The Committee did not agree with the reasdns advanced by the
Ministry of Education and Social Welfare for dropping of the assur-
ance. The Minister had in the reply stated. “I will ask them to
expedite their consideration of the Report and let us have a copy
of the Report along with their views”. The Committee wanted to
know whether the Gujarat Government had so far been asked to
furnish a copy of the Report and expedite their conclusions thereon
or not. They desired that the assurance should be implemented

expeditiously.
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Request from the Department of Parliamentary Affairs for dropping
of an assurance given in reply to a supplementary on SQ. No. 48
on the 24th July, 1974 re. Uranium Theft in Jadugudda, Bihar.

MEMORANDUM NO. 87
3. The Committee took up for consideration Memorandum No. 87.

The Committee perused the reasons advanced for droppin'g of the
assurance. The Ministry of Home Affairs had represented that dur-
ing the discussions after the oral reply was given, the Members
made some queries. As the cases were under investigation, the
Deputy Minister of Home Affairs replied that there were no further
details to be given and that the investigation was being entrusted to
‘the Central Bureau of Investigation and that after the investigation
was over, all the information would be placed before the House and
that those replies of the Deputy Minister of Home Affairs could not
be treated as an assurance. The Committee did not accept the con-
tention of the Ministry of Home Affairs that “This reply cannot be
treated as an assurance” because the Committee expressed the view
that it did constitute a clear assurance. However, the Committee
agreed to drop the assurance as substantial information had been
made available to the Committee.

Dropping of assurances|undertakings|promises given by Ministers in
respect of matters now falling within the jurisdiction of the
State Legislatures of West Bengal, Andhra Pradesh, Uttar Pra-
desh and Orissa, consequent on the revocation of the President’s
Proclamations issued under article 356 of the Constitution in res-
pect of those States.

MEMORANDUM NO. 88
4. The Committee took up for consideration Memorandum No. 88.

The Committee in their Ninth Report (para Nos. 10—12) had re-
commended that the assurances in respect of the matters which
consequent on the revocation of President’s Proclamations in respect
of the States of West Bengal, Andhra Pradesh, Uttar Pradesh and
Orissa now fall within the jurisdiction of the State Legislatures be
-dropped, but necessary information asked for in fulfilment of the
assurances (now dropped) should be supplied to the Legislatures
concerned by the respective State Governments, under intimation
to the Committee. In this connection, the Department of Parlia-
mentary Affairs had stated that it did not appear appropriate for the
State Governments concerned to pass on the details of the assur-
:ances dropped by the Committee on Government Assurances to the
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State Legislatures concerned. As the matter involved Constitu-
tional implications, the Committee desired to have a legal opinion
from the Ministry of Law and directed that a note might be sent
by the Lok Sabha Secretariat to the Ministry of Law in this con-
nection. They postponed further consideration of the matter tillk
receipt of the opinion of the Ministry of Law.

Review of pending assurances pertaining to Tenth Session,
Fifth Lok Sabha.

MEMORANDUM NO. 89

5. The Committee took up for consideration Memorandum No. 89
(Items Nos. 1—51) for purpose of reviewing certain assurances per-
taining to Tenth Session of Fifth Lok Sabha (Details given in
Annexure-I).

The observations or recommendations made by the Committee
-Seriatim on the 51 pending assurances are as under:—

Sl. No. 1.—The Committee wanted to know how much infor-
mation had been collected so far from the State Govern-
ment and desired that the implementation of the assur-
ance should be expediteed.

Sl. No. 2.—The Commiittee noted that extension of time for
implewientation of the assurance upto 18-12-74 had
been “#sked ‘for. The period of extension asked for was
already ‘over. The Committee desired to know the pre-
sent position and the reasons for delay.

St. No. 3.—The Committee noted that the Government have
not approached the Committee for extension of time for
implementation of the assurance nor had they been
informed of the progress made. The Committee desired
to know whether recommendations of the technical sub-
sommittee had been received; if so when and if not, the
reasons for delay.

Sl. No. 4.—The Committee noted that on 11.3-1974, it was
stated in the reply to USQ No. 2473 that details of pro-
secution in respect of Ratlam District were still awaited
from the Government of Madhya Pradesh.

The Committee were surprised that they have not been told whe-
Aher reply from the State Government had -yet been received.
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They also desired to know the reasons why the Committee had not
been informed of the progress made.

Sl

Sl

Sl

No. 5—The Government had requested for extension
of time upto 31-3-75. The Committee agreed to grant the
extension of time and desired that complete information
should be laid on the Table of the House by the said date.

No. 6.—~The Committee considered the request far exten-
sion of time upto 31-3-1975 and agreed to grant it.

No. 7—The Government had asked for extension of time
upto 15—‘—1975. The Committee noted that the period of
extension of time was already over. They are surprised
that information relating to part (a) of the reply, which
is available with the Central Ministry has not been fur-
nished. The Committee desired that whatever informa-

tion was available, should be laid on  the Table of the
House without further delay.

Sl. No. 8.—The Committee noted that no extension of time had

been asked for in this case and desired to know the diffi-
culties in the implementation of the assuranmce and whe-

ther the required information was not readily -available at
the Centre.

S1. No. 9.—The Committee failed to understand the reasons why

St

SL

information asked for in part (a) of the question regarding
the order issued by the Government about the quantity of
‘Vanaspati ghee to be given to consumers on Ration Cards
‘was not available with the Central Government and whe-
ther orders given by State Governments were also not
available at the Centre. The Committee desired that the
assurance should be intplemented expeditiously.

No. 10.—Request for extension of time upto 31-12-74 had
been received from the Government. No further extensio»
had been requested. The Committee expressed their dis
pleasure over the way the assurance was treated by the

Government -and desired that it should be implemented
without delay.

No. 11.—The request for extension of time upto 8-10-74 had’
been received. No further extension had been asked for.
The period of extension had expired. The Committee ex-
pressed their displeasure on the delay in the implementa-
tion of the assurance.
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No. 12.—The Committee noted with surprise that the
Speaker’s direction to supply the information has not been
implemented so far. They desired that the direction be
complied with without delay.

No. 13.—The Government had requested for extension of
time upto 15-12-74. No further extension had been asked
for. As the period of extension had expired, the Commit-
tee desired that the assurance be implemented expeditio-
usly.

No. 14—An extension of time upto 31-1-75 had been re-
quested. The Committee agreed to grant the extension and
decided to watch implementation.

No. 15.—The Government had requested for extension of
time upto 30-9-75. The Committee agreed to grant the ex-
tension.

No. 16.—The Committee felt that the required information
ought to have been available at the time of answering the
question. The Committee expressed their displeasure that
such a long time was being taken to implement the assu-
rance.

No. 17.—An extension of time upto 31-3-75had beenre-
quested. The Committee agreed to grant the extension of
time. The Committee, however, wanted to know the pro-
gress made in the matter and the reasons for so much de-

lay.

. No. 18.—The Committee noted that neither the required

information has been placed on the Table of the House nor
an extension of time requested for. The Committee felt
that the information should be available with the Govern-
ment and desired that the assurance should be implemented

expeditiously.

. No. 19.—No extension of time had been requested for in this

case nor any progress reported. The Committee desired
to know the reasons for delay and wanted the assurance to
be implemented expeditiously.

. No. 20.—Extension of time upto 31-3-75 had been requested.

The Committee agreed to grant tlie extension. They desir-
ed to know the reasons for delay in detail,

No. 21.—An extension of time upto 30-11-74 had been re-
quested. The period of extension was already over. The
Committee wanted to know the reasons for delay and de-
sired that it be implemented expeditiously.
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Sl. No. 22.—The assurance had been partly implemented vide
statement laid on the Table of the House on 20.11.74. The
Government had requested for extension of time upto
26-1-75 for supplying rest of the information. The Com-
mittee agreed to grant the extension.

Sl. No. 23.—The Government had requested for extension of
time upto 23-2-75. The Committee agreed to grant the
extension.

Sl. No. 24.—An extension of time upto 31-12-74. had been re-
quested. The period of extension was already over. The
Committee desired that the assurance be implemented ex-

peditiously.

Sl. No. 25.—No request for extension cf time had been recei-
ved. The Committee desired to know the reasons for the

delay.
Sl No. 26.—The Committee noted that the assurance has been

partly implemented vide statement laid on the Table on
20-11-74. The Committee desired that the rest of the assu-

rance be implemented expeditiously.

Sl. No. 27.—~The Committee noted that the assurance has been
partly implemented vide statement laid on the Table on
20.11.74. The Committee desired that the rest of the assu-
rance be implemented expeditiously.

Sl. No. 28.—No request for extension of time had been made.
The Committee desired to know the reasons for the delay.

Sl. No. 29.—An extension of time upto 31-3-75 had been re-
quested The Committee agreed to grant the extension.

Sl. No. 30.—The Committee desired to know the outcome of the
investigations made by the Ministry and whether Speaker’s
directions had been complied with.

Sl. No. 31—An extension of time upto 31-1-75had been reques-
ted. The Committee felt that the information should have
been availablfe with the Central Government. The Com-
mittee granted the extension and decided to watch imple-
mentation of assurance.

Sl. No. 32.—No extension of time had been requested in this
case. The Committee desired to know the reasons for de-
lay as the information was to be collected locally from the
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Delhi Administration for which there should .have been no
difficulty.

No. 33.—An extension of time upto 31-1-75 had been re-
quested. The Committee agreed to grant the extension
and decided to watch the implementation of assurance.

Sl. No. 34—No request for extension of time had been received.

The Committee wanted to know the reasons for delay in
implementation of the assurance especially when the infor-
mation was to be collected locally.

Sl. No. 35.—An extension of time upto 10-3-75 was requested

Sl

Sl. No. 37.—Extension

The Committee agreed to grant the extension but desired
that whatever information had been collected, may be laid
on the Table of the House at an early date.

No. 36.—A request for extension of time upto 5-9-74 had’
been received. No further extension had been requested.
The Committee were surprised to note that neither the as-
surance was implemented nor further extension had been
sought for. The Committee desired that the assurance be
implemented without further delay.

!,time upto 31-10-74 had been request-
ed. No further extension had been asked for. The Com-
mittee were surprised to know that so much time had been
taken to collect the information and desired that fhe assu-
rance be implemented forthwith.

ST No. 38.—An extension of time upto 31-3-75 had been reques-

St

ted. The Committee agreed to grant the extension.

No. 89.—An, extension of time upto 30-11-74 had been re--
quested. No further extension had been asked for nor any
explanations given for non-implementation of the assu-
rance. As the period of extension was already over, the
Committee desired that it be implemented without further
delay.

S1. No. 40.—An extension of.time upto 15-1-75 had been reques-

ted. As the period of extension was already over, the
Committee decided to watch implementation of the assu-
rance.

No. 41.—An extension of time upto 31-8-74 had been re-
quested. No further extension had been asked for. The-
Committee wanted to know the reasons for delay.
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Sl. No. 42—An extension of time upto 30-9-74 had been reques-

Sl

Si.

St

Sl

St

Sl.

Sl.

Sl.

St

ted. The Committee were surprised that the assurance
had not been implemented so far and desired to know the
reasons for delay.

No. 43.—An extension of time upto 17-8-74 had been reques-
ted. The Committee desired to know why no further ex-
tension had been requested and the reasons for delay.

No, 44.—No extension of time was requested in this case.
The Committee wanted to know the reasons for delay in
implementation of the assurance.

No. 45.—An extension of time upto 31-3-75 had been reques-
ted. The Committee agreed to grant the extension and
desired to know the reasons for taking so much time to
collect the required information.

No. 46.—An extension of time upto 3-9-74 had been reques-
ted. The period of extension was already over. As no
further extension had been asked for, the Committee de-
sired that the assurance be implemented without delay.

No. 47.—-An extension of time upto 30-9-74 had been reques-

ted. As the period of extension was already over the
Committee desired to know why the information was not
yet avai'able.

No. 48.—An extension of time upto 10-2-75 had been re-
quested in this case. The Committee agreed to grant the
extension.

No. 49.—An extension of time upto 28-2-75 had been re-
quested. The Committee agreed to grant the extension.

No. 50.—An extension of time upto 28-2-75 had been re-
quested. The Committee felt that the required information
ought to have been available at the time of answering the
question. The Committee, however, agreed to grant the
extension of time.

No. 51.—The assurance had been given on 10-5-74. The
Committee noted with regret that neither the assurance
had been implemented so far nor any extension of time
had been requested. The Committee desired that the
assurance be implemented without delay.
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Request from. the Department of ‘Parliamentary Affairs for exten~
sion of time for the implementation of certain assurances given
.. during the various Sessions of Fourth and Fifth Lok Sabha.

MEMORANDUM NO. 90

6. The Committee considered requests from the Department of
Parliamentary Affairs for the extension of time limit for the imple-
mentation of 17 assurances given during the various sessions of
Fourth and Fifth Lok Sabha, as shown in Annexure-IL.

After examining the reasons advanced by the Ministries concern-
ed, the Committee agreed to grant extension of time for the imple-
mentation of the assurances upto the period shown against each in
the Annexure.

The Committee then adjourned to sit again on Tuesday, the 28t
January, 1975.
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a) whether, under the economy drive launched

rojects and the estimated additional
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ture likely to be incurred as a result
in their completion.
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©+ MINUTES - -
*"" 2, Seventh Sitting = -

The Committee met on Tuesday, the ,28th- Januﬁry, 1975 from

11-00 hours to 13-00 hours.

T - - BT N X

PRESENT
Shri B,' K. Daschowdhury—Chairman -

MEMBERS ‘

. Shri Syed Ahmed Aga .
. Shri Hamendra Singh Banera ]

Shri G. C. Dixit o

. Kumari Kamla Kumari
. Shri H. M. Patel
..Shri S. A. Shamim

SECRETARIAT

" Shri K.'D. Chatterjee—Chief Examiner of Questions

Shri S. N. Khanna—Senior Examiner of Questions .

Witnesses Examined

. Shri R. K Dar—Chief of the Programme Evaluation Orga-

nization, Planning Commission.'

. Shri U. K. Kang—Chief, Agricultural Wing, Planning

Commission.

. Shri Prem Kumar—Joint Secertary, Ministry of Commerce.
. Shri M. G. Abrol—Additional Secretary, Ministry of

Finance.

Planning Commission

The Committee took evidence of the representatives of the Plan-
ning Commission in regard to the delay in the implementation of an
assurance given in reply to Unstarred Question No. 1055 on the 22nd
November, 1871 regarding sucecess of high yielding varieties pro-

gramme.

2. At the outset, asked to state whether they had to say any-
thing in addition to what they had given in the written memoran-

47
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dum to the Committee, the Chief of the Programme Evaluation
Organisation, Planning Commission stated:

“The draft report, which has already been placed in the Lib~
rary of the Lok Sabha, is all that we have ready at the
moment. Part II of the Study which goes into more
depth into the reasons, the causal factors for the observa-
tions of the facts that we have given in our report, is
under way. This Study was originally taken up for the
period 1966-87 to 1969-70, and that was the subject of this
volume. In this volume, in various pages, we find obser-
vations about the points where the joint team which
was set up felt dissatisfied with the information they
had. They felt that interpretation could not be placed
on various facts.

In the introductory portion at page 5 of the Preface, the
joint authors have observed:

‘This Report is only the first fruit of the joint approach,
and we feel bound to point out that the analysis pre-
sented here will inevitably be revised and refined as

, the research progresses, as additional material from

! the PEO surveys and other sources are incorporated to
provide a greater depth of understanding and perspec-
tive to the analysis.’

They have also made certain observations at page 48, 74, 75,
76, 79, 86, 106 and 123 relating to Part II of the study. I
am pointing this out because while certain factual in-
formation was obtained during the course of surveys by
the PEO and some collation of data had been done when
this draft volume was prepared, we still do not know
why things have moved in a certain way in different
parts of the country, what the factors are, whether they
are administrative or technical or socio-economic in
nature. Some of these factors are engaging our atten-

. tion at present.

We have undertaken surveys in the fleld since last year. In

! fact, from the middle of 1973 onwards we have been
working in the field, and even now this month we have

tried to become up-to-date with the changes which have

\ taken place in fertiliser prices in 1973-74 and the impact
. of the problem of diesel and power availability in the
rural areas. We are hoping that our Report arising
out of the data that we are now collecting will present a
start of the high yielding varieties right down to the
current rabi crop within a relatively short period, and
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. that is what we are looking forward to—an analysis over
‘a long period of time. The reasons for the various obser-
vations were not available at the time of making this
Report. ‘That is why it has been regarded as a draft and
that is why it is not yet out in the sense of being released.”

3. It was pointed out to the representatives that while the assurance
was given on 22nd November, 1971, the changes of variable factors,
prices of fertilisers and many other difficulties mentioned now,

were of recent origin.

Asked about the modus operandi adopted by the joint study by
the PEO and National University of Australia to get best results,
the Chief of the PEO of the Planning Commission stated:

“The PEO is the organisation which is the field agency of
command. The design of the study was drawn up by the
PEO earlier and there are three annual reports done
entirely by the PEO. Sir John Crawford, who was the
Vice-Chancellor of the Australian National University,
made a request to the Planning Commission and various
other authorities here to have a joint examination and
analysis done of the Reports and the information already
in hand. This is how we started it, and in the course of
analysing the data, the team, which consisted of a repre-
sentative of the Australian National University and the
then Chief of the PEO—there are three names here be-
cause the first gentleman from the Austrialian National
University left after a point and the other gentleman
took over in his place—sat down and analysed the data.”

When asked as to how the data was being collected, the Chief
of the PEO, Planning Commission explained that their team was
working in the field and the PEO had a separate organization in

twenty-seven places.

In reply to a question, whether any field study had been made,
the Chief of the PEO of the Planning Commission explained:

“We have a very long history that way. It is one of the
earliest bodies that were set up and our field organisation
is quite well trained. Most of them speak the local lan-
guage and they are located in various places. They are
grouped under seven regional offices. So, the field work
was done by the PEO. What we have done in the last
year has been on a design which has been jointly prepar-
ed by the expert from Australia and ourselves and now
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- the data will again be processed by us here and the inter-

" pretation of the results will be arrived at jointly. So,
the Australian National University comes in in the first
instance for a joint reading of the data that is already
there and now also in the Study design in Part IL.”

4. On further enquiry as to whether the draft Report Part I, a
copy of which had been placed in the Parliament Library, might
have to be changed after considering these various factors, the Chief
of the PEO of the Planning Commission stated:

“We are bound to change it. For example we may find that
wheat shows a highe- yield or index of participation in
Punjab and not so high in other States, but we cannot
make an interpretation of the various facts. For exam-
ple, tenancy, holding size, administrative support, possib-
ly even electricity and tube-wells are involved. Possibly
in some other areas that we have studied there may be
actual difficulty in boring tubewells. So we cannot just
say a thing makes so much progress in one place and not
in another, without going into the reasons.

Another very important aspect is the competition between
the high yielding variety and the local varieties. The
local varieties are sticking on in the face of the new
variety. We have, as part of the question, gone into the
competition aspect also. So, it could be changed subs-
tantially.”

When asked by the Committee whether some time-limit was not
fixel on the field study and for analysing the data and other as-
pects for the drafting of a report, without which no finality could

be reached, the Chief of the PEO of the Planning Commission
stated:

“What you say is very important for us to deliberate on
The individual report of the PEO is a limited one. There
are two main aspects which are considered. (1) What is
the support, and (2) how the farmers are taking it. You
may kindly consider the situation as it has emerged since
then and how much more critical it has become in regard
to food front. We feel in the PEO that it would not be
fair to leave out the causal elements and look at the cons-

traints within which the high yielding programme is
working.”

5. The Committee pointed out to the representatives of the Plan-
ning Commission that the whole examination was with a purpose,
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wnich was to give the benefit of the survey to the authorities who
were responsible for framing the policy from year to year and also
to be some sort of guide to the farming community. If the report
remained in the drafting stage indefinitely, then no body was advis-
ed. The Committee suggested that the work could be finalised on
the basis of the data collected so far in respect of all these items
and on that basis a final report should be given. After giving this
report, a further report could be given and it would be better to
produce a series of reports applicable to either a State or a region.
By doing so, the Planning Commission and the public would be
benefited more. Thereupon, the Chief of the Agricultural Wing of
the Planning Commission stated:

“We will take note of your kind guidance and this report will
be ready by December and we will try to expedite it.
There were certain inherent defects that were observed
and could not be analysed. For example, in the Eastern
side, there was no break-through in the productivity of
rice. That was diagnosed by the Agriculture Ministry.
There was some inherent defect in the cropping system.
We accept your kind advice.”

On a statement by the Chief of PEO of the Planning Commission
that new reports will have some State-wise details, the Committee
observed that it might be more helpful to all if they were given
region-wise and that issuing of reports might start in 1975 itself.

6. In reply to a question whether there was any special cell or set
up to ensure that the assurances given on the floor of Lok Sabha
were fulfilled within the prescribed limit of three months, the
Chief of the PEO of the Planning Commission stated:

“Yes, the Parliament section in our organisation is pursuing
this. In all cases, these matters go up to the Secretary and
the Minister/Minister of State concerned. All this is
taken very serious note of whenever there is any delay.”

7. Asked what was the basis of the idea initiated by the Plan-
ning Commission in 1973 and pleaded by the Department of Parlia-
mentary Affairs that assurance in reply to part (c) of the question

be dropped, the Chief of the PEO of the Planning Commission
state:

“It was felt that it was going to take such a long time to ful-
fil and since the object might not be fulfilled in a short
enough time, this might be considered by the Committee.”
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Further “explaining the delay, the Chief of the PEO of the
Planning Commission said:

“Some of the delay is because of the nature of the study. The
joint authors at that time very strongly recommended
that we continue and do an in-depth analysis. The Aust-
ralian National University came back on the subject only
in the middle of 1973. So to that extent, since it had ear-

- lier been planned as a joint study, we could not take the
initiative and we lost 1% years in the process.”

8. Asked whether it would not be desirable not to attempt all-
India studies now, as the same conditions are not applicable to the
whole of the country, the Chief of the Agricultural Wing, Planning
Commission said:

“Actually now the studies will be problem-oriented. The pro-
blems of drought-prone areas of Gujarat, say, may be en-
tirely different from the problems of some other areas.
So, for the Fifth Plan, the Agriculture Ministry had done
studies about the technology for the Eastern States, the
technology for Punjab, etc. because the technologies are
different. During the Fifth Plan, the major contribution
of foodgrains has to come from the Eastern States, Pun-
jab, Haryana, Western U.P.,, Andhra Pradesh and Tamil
Nadu will be contributing their share without any diffi-
culty but that is not much, Unless the contribution comes
from the Eastern States which are the major rice-grow-
ing States, the target will not be reached. The real cons-
traint was that the farmers were sowing the high-yielding
varities in the same manner as the traditional variety, but
they are highly susceptible to cold at the time of flower-
ing. But it took time to change the technology.”

(The witnesses then withdrew).

Ministry of Commerce

9. The Committee then took up evidence of the representative
of the Ministry of Commerce in regard to the delay in the imple-
mentation of an assurance given in reply to Unstarred Question No.
6437 on the 6th April, 1973 regarding value of artificial yarn im-
ported through STC during 1972.

10. With reference to the reply to the question wherein it was
stated that ‘“The information is being collected and will be laid on
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the Table of the House as soon as it is possible,” the representative
of the Ministry of Commerce was asked as to what his Ministry
meant by the expression “as soon as possible”, i.e. whether there
was any yardstick or limitation within which time the assurance
would be fulfilled. The representative of the Ministry regretting
the delay in implementation of the assurance stated that they inten-
ded to supply the information within a period of 3 months but did
not always succeed in that,

When the representative of the Ministry stated with regard to
the delay that ‘‘We had problems about definition, what kinds of
yarn are intended to be covered”, the Committee pointed out that
they themselves could interpret it or could have enquired about it
from the question€{,Explaining steps taken for collection of the in-
formation, the representative of the Ministry of Commerce said:

“We were dealing with this in the STBD. We had to make
reference to Textile Division. This point was clarified.
The STC was asked to collect figure of payments and
date of each individual case. Letter of authority having
been issued in 1972, and imports made, it took sometime
to collect the information. The information was based on
imports made in 1972, We had to get back to actual
letters of authority and what conditions were attached in
each case. It had to be checked up with those particu-
lars. Reference had to be made to CCIE. We had to go
back to export statistics of three years to find out whether
there was due performance. Certain clarifications were
sought from the CCIE, and from the Textile Division.
When clarifications were given, we were able to frame
the replies. These are some of the reasons.”’

11. Asked at what point of time the Ministry consulted the Joint
Chief Controller of Imports and Exports and when was the commu-
nication sent to him, the representative of the Ministry of Commerce
stated:

“It is not at any one point of time because, from the very
beginning, we had been collecting the material we wrote
to the STC and when preliminary information had come
from STC, we had consultations with Textile Commis-
sioner’s office in Bombay and we also referred the matter
to CCIE. In August when the information came they
were not complete. There were certain doubts which
were felt. There was actually lot of cross <orrespondence
and ecnsultations which went all through this period.”
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When it was pointed out that somebody in the Ministry should
have applied his mind and asked for proper details from the very
beginning, the representative of the Ministry of Commerce stated:

“.......it is not that we only correspond. We held discus-
sions with the CCIE and also with the STC directors. We
got a list of over 90 cases in which imports had been made
in 1972. Therefore, a reference had to be made to the
letters of authority in each case as to the conditions that
are imposed. The record for that is maintained in the
CCIE’s office in regard to this particular item.”

12. To a question as to what conditions were imposed on the
licences must have also been directed by the Ministry, the repre-
sentative of the Ministry of Commerce replied:

“In some cases the imports were against an earlier replenish-
ment. It was not a question of future obligation. There-
fore, a reference to this has become necessary.

The Committee, thereupon, observed that the conditions subject

to which licences would have been issued during the period would
have surely been known in the Ministry.

13. Asked whether there was any cell or organisation to see that
assurances given were implemented or honoured in time, the repre-
sentative of the Ministry of Commerce stated that they had a Parlia-
mentary Section which kept a watch on all the assurances.

14. When asked as to what relationship or coordination existed
between the Ministry and the STC and whether the Ministry was
in a position to give the Committee the latest figures of exports and

imports made by the STC, the representative of the Ministry of Com-~
merce stated:

“So far as STC’s own exports are concerned, they do have
their figures. In different divisions of the STC against
their export targets, the performance is checked. There
are Ministry’s officers who are also on the board of direc-
tors who almost meet every month and ascertain the posi-
tion. There is a very close linkage and liaison between
the Ministry and STC. I am not sure whether you are
referring to this particular question here because, in this
particular case, the export was made by the private par-
ties, and not by the STC. STC issued yarn some of which
was replenishment of the earlier entitlement of the party.
In some cases there was a future obligation attached
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Ouce the STC has supplied the yarn then it is upto the
parties to fulfil that obligation. Of course, a check is
maintained by the Controller of Imports and Exports.
So, these cases were looked into and if there are difficul-
ties, the question arises whether the time should be ex-
tended or not. This is considered by the CCIE depending
upon the merits and to ensure that the obligations are ful-
filled. In this case obligations rested with the private
parties and not with the STC. So far as STC is concern-
ed, of course, there is almost every second or third day
that we meet one or the other directors concerned.”

15. Analysing the delay in various steps taken by the Ministry
of Commerce in connection with the matter, the Committee asked
whether STC kept on furnishing this information to the Ministry re-

gularly or Ministry got it as and when asked for. The representative
of the Ministry replied:

“So far implementation of the new scheme is concerned, the
information is supplied by STC at a less frequent interval

than of the exports which are made by the STC .........
Gross figures are supplied.”

Attention of the representative of the Ministry of Commerce
was drawn to USQ. No. 4257 dated 22nd March, 1974 and USQ.
No. 3302 dated 15th March, 1974 in replies to which the Ministry
had said that the information is being collected and will be laid on
the Table as soon as possible. In the former case, an extension of
time was asked for on 17th January, 1975 upto 31st March, 1975. The
Committee pointed out that in the latter case, the Parliamentary
Section of the Ministry had not taken any steps either to come for-

ward to this Committee or to the Department of Parliamentary
Affairs for grant of more time.

16. When asked as to who was the incharge of the Parliamentary

Cell looking after the assurances, the representative of the Ministry
of Commerce stated:

“He is of the rank of a director, but a watch is kept by the

Commerce Secretary himself and the position is reviewed
by the Commerce Minister also.”

(The witness then withdrew)

Ministry of Finance

17. The Committee then proceeded to take the evidence of the
representative of the Ministry of Finance in regard the delay in the
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h.nplementation of an assurance given in reply to ‘Unstaxﬁd Ques-
txo;:ds No. 10033 on the 11th May, 1973 regarding seizure of smuggled
£oods,

18. Asked whether the witness had anything more to say in ad-
dition to the written explanation submitted to the Committee in
connection with the delay in the implementation of the assurance,
the representative of the Ministry of Finance stated:

“As you know, Sir, in September, 1974 we had MISA against
smugglers and almost everyday the staff were leaving
office at midnight or so. That only explains the delay
for the last four months.”

T

. It was pointed out by the Committee that the assurance was
given on the 11th May, 1973 that “the information was being col-
lected and would be laid on the Table of the House” and wanted
to know as to what the Ministry had in mind in regard to the time
that would have been taken for the collection of the required in-
formation in fulfilment of the assurance. The representative of the
Ministry of Finance stated:

“Normally when we have to get information from all the
Customs Houses and Central Excise Collectorates doing
customs work, we make every effort to give the reply
within 3 months, but our experience is that it usually

does drag on to six months.”

19. When asked whether someone responsible applied his mind
to this question as also to what kind of information was required
from the field offices, the representative of the Ministry of Finance

stated:
“What happens is that when the Parliament Questions are
received, immediately the text of the Question is telexed
to all the field formations.”

20. It was pointed out by the Committee that in this case, after
the Ministry received replies, they had to write again for certain
clarifications. All that could have been avoided if somebody res-
ponsible in the Ministry, right at the beginning, had examined it
and mentioned the items on which they needed the information so
that field officers would have given the correct information. The
representative of the Ministry of Finance stated:

“It would be much better, if more attention is given at the
highest level to things like this. It was done at the level
of Under Secretary. I must confess that the Under
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Secretary, who asked for the information, assumed that
the thing was specific and the answers would be specific,
But when the replies came and were put up to Member

' (Customs), he found that different people had interpret-
ed “smuggling” differently,

We have taken steps to that effect that wherever a term is
capable of being interpreted in more than one way, we
should clarify on what basis they should give the
information.

I would like to explain how we had to ask for information
for the second time. That was. precisely because we
attach so much importance to give replies to the Ques-
tions. After the first time, we noticed that there was a
different interpretation being given. We clarified that
this is what we want. When the replies came and they
were put up to the Member (Customs), he recollected
that we had supplied certaip figures to the PAC which
were different. Precisely, because we wanted to be sure
and we attach the highest importance, we wanted certain
Collectors to tell us, why their earlier figures were di-
flerent from these figures. I very much respect your
observation and we have taken steps to that effect.”

)
.

When reminded that he had said initially that the information
could be collected within three months, the representative of the
Ministry of Finance stated:

“We attempt to do it within 3 months, but what happens:
generally is this. We have about 30 collectorates. They
have to get information from the various Assistant Col-
lectors. They have their Superintendents and then still
further the staff is there. Ultimately, the persons who
have got to send the information would run into hund-
reds, possibly more than a thousand. That is how it
takes time.”

21, The Committee pointed out to the representative that the
Committee considered this question in March, 1974 and made a re-
commendation that the assurance given should be fulfilled expedi-
tiously. After the Committee drew attention of the Ministry, they
took another 10 months. Thereupon, the representative of the
Ministry of Finance stated:

“From March 1974 to September 1974, there had been no
laxity except that we found twice to our dismay that
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there was one type of mistake first time and another type
of mistake the second time. From September 1974, as 1
said, it has just been a question of our having been . too
busy with the MISA work, and that is why this particular
letter of the Committee got side-tracked. From March
1974 to September 1974, we were certainly very much
affected and it did take us six months.”

22. Pointing out to the representative of the Ministry of Finance
that after giving reply to PAC and after collection of the material
for the fulfilment of the assurance, certain inaccuracies were notic-
ed, the Committee asked what system had been devised by the
Ministry to avoid this sort of inaccuracy in the replies given to the
Lok Sabha Secretariat. The representative of the Ministry  of
Finance stated: :

“Whenever any question from Parliament is received asking
for some information, the Under Secretary or the Deputy
Secretary should brmg the matter to the personal notice
of the Member (Customs). If there is any term which
is likely to be interpreted in more than one way by
different forms, we would give a precise meahing to it
and intimate that meaning along with the question.
In that case, this type of mistake will not arise.”

When asked whether the Ministry had got any system of a
monthly statement from different parts of the country, the repre-
sentative of the Ministry of Finance stated:

“Those statements are given during the course of the year.
These statements are for various types of commodities
and from different parts of the country. We have also
devised a monthly system.

The question concerned goods confiscated, not goods seized.
We are getting information about goods seized. Most of
those are confiscated. But the period when they are con-
fiscated is somewhat different from the period when they
are seized. These are quasi-judicial proceedings. $So, a
notice has to be given and a hearing is to be fixed. There-
fore, it takes different periods of time and on account of
that factor, while the seizure figures in a particular year
may be one, the confiscated figures are likely to be dif-
ferent. Unfortunately, it is very difficult to get that in-
formation. That means so many files must be gone
through to know it. That is why, in another question,
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we have given seizure figures and the Parliament have
accepted that.”

23. The Committee enquitéd’ whether there was {atiy system by
which the moment the §oods were confiscated, all. such cases of
confiscation should be sent to the Headquarters from the different
offices and whether they had maintained different registers. The
representatlve of the Ministry of Finance stated:

“Yes. As soon as a seizure is made, if its value is beyond
Rs. 5000/- then an intimation is to be sent to the Centre.
Otherwise, there is a monthly statement prescribed and

. in that statement each formation report is given contain-
* ing the value of the goods seized go that we know at the

.~ Headquarters what is the all India total or the total
of each Collectorate. Then for each formation report,
there is a register in which all the goods seized are en-

.- tered. Then for each seizure, 'there is a separate file
opened so that whatever action is taken is taken on the
filee. When an order for confiscation is given, that order
is entered in the register. These registers are perma-
nent registers and at any time one can know what has
happened to a particular case. After confiscation, a man,
more often than not, goes in appeal. Then we have got
appeal registers. These entries get transferred to that
register. Then there is a second appeal on the revision
application. After it has been decided, then the goods

2come ripe for sale. In order to keep a watch on the
goods seized, we have in each godown a godown register
in which everything seizeq is entered and then accounted
for. This is subjected to check also by C&AG. So, we
have a fairly elaborate system of ensuring that whatever
has been seized is kept and accounted for, Now, we have
an automatic system of knowing within about six weeks
as to what has happened i.e. what particular seizures
have been made in a particular month all over India.”

24. In reply to a question, the representative of the Ministry of
Finance agreed that there had been laxity in the initial stage.

(The witness then withdrew),
The Committee then adjourned.



3. Eighth Sitting
The Committee met on Wednesday, the 9th Apri], 1975 from 15. 00
hours to 16.00 hours,
PRESENT
Shri B. K. Daschowdhury—Chairman

MEMBERS
2. Shri Syed Ahmed Aga
Shri Hemendra Singh Banera
Shri Jagadish Bhattacharyya
. Shri Narendra Singh Bisht SRR DU
. Shri Tulsidas Dasappa
. Shrimati T. Lakshmikanthamma
. Shri H. M. Patel °

PN

SECRETARIAT
Shri K. D. Chatterjee—Chief Examiner of Questions

Shri S. N. Khanna—Senior Examiner of Questions

At the outset, the Committee considered the matter raised in the
letter dated the 26th March, 1975 received by the Chairman from
Shri Jyotirmoy Bosu, M.P. (Extract at Annexure III.) The Com-
mittee noted that the name of the Committee on Government As-
surances had been mentioned in this connection in the House on the
26th March, 1975 during the brief discussion on the admissibility of
Adjournment Motion tabled by Shri Jyotirmoy Bosu. After some
discussion, the Committee decided to seek advice of the Speaker with
regard to the scope of jurisdiction of the Committee over such
matters and postponed further consideration of the matter till then.

2. The Committee then considered their draft Eleventh Report
and adopted the same with slight modifications.

3. The Committee authorized the Chairman, and in his absence,

Shri H. M. Patel, M. P. to present the Report on Tuesday, the 22nd
April, 1975,

The Corimittee then adjourned.
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To

Sir

ANNEXURE III
(Vide para 1 of Minutes)

An extract from a letter dated the 26th March, 1975 from
Shri Jyotirmoy Bosu, M.P,

The Secretary-General,
Lok Sabha,
New Delhi,

* * *® * [ ]

“K. C. Pant (18-6-1971): I can assure him and my friend
Shri Shashi Bhushan that this Bill is not being put forward

to suppress any legitimate movement of workers or
farmers or students.”

“Shri Bhogendra Jha: You are not saying it seriously.
Bring in amendment if you are serious. (Interrupt)”.

“Shri K. C. Pant: ‘I am very serious. I am saying it in all
seriousness. It is a matter of record” ‘What I have
said is said in all sincerity and seriousness.” Now my
Hon'ble friend Shri Manoharan asked me a direct ques-
tion. He asked: Will you see it sparingly and not
use it for political purposes? ‘Again I would like to
say that certainly it shall be our endeavour to use this
very sparingly and not for political purposes’. ‘I have
made the point earlier also.’

(Debate dated 18th June, 1971 cols. 399 & 400 re: Maintenance
of Internal Security Bill)

2. Shri Jyotirmoy Bosu has requested the Chairman, Committee

on Government Assurances for action and advice,
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APPENDIX I
(Vide para 22 of Report)

LOK SABHA

UNSTARRED QUESTION NO. 1055
To be Answered on the 22nd November, 1971

Success of High-Yielding Varieties Programme

1055. SHRI P. A. SAMINATHAN: Will the Minister of Agri-
culture be pleased to state:

(a) whether the High-Yielding Varieties Programme (HYVP)
has met with only a negligible success in the case of rice, cereals,
hybrid millets, maize and sorghum;

(b) if so, the reasons for the same; and

(c) whether the Report of the study jointly undertaken in this
respect by Programme Evaluation Organisation of the Planning
Commission and the Australian National University will be placed
on the Table of the House?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI ANNASAHEB P. SHINDE): (a) and (b). No,
Sir. The achievements undex wheat and bajra are substantial.
The programme under rice which was trailing behind due to un-
suitability of high-yielding varieties for growing during Kharif
which is the main rice growing season, and the incidence of pests
and diseases, has also now taken a turn for the better. However,
the programmes under hybrid maize and jowar have registered
slow progress due to certain limitations in the varieties. A State-
ment showing the progress of High-Yielding varieties programme,
for rice, maize and sorghum is placed on the table of the House.

(c) The report is still in the draft stage. As soon as it is finalised
and printed, it will be placed in the Library of the Sabha.



Statement referred to in parts (a) & (b) of the Lok Sabha Unstarred Question No. 1053
to be answered on 22nd November, 1971.

Statement showing progress of H.V.P, for rice, maize and Sorghum.

(Area tn ‘000 hectares)

Year Rice Maize  Sorghum
1966-67 . . . . . 888- 40 207° 80 190" 60
1967-68 . . . . 1785 00 28700 603° 00
1968-69 . 2681°04  387'97 690° 53
1969-70 . .« . 4341°93 451'73 554* 85
*1970-71 . . . . Sso1-20  507°73 936° 19

@1971-72 . . . . . . . . 7000°00 $00°00  1200°00

¥ Estimated coverage.
@Target.
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APPENDIX II
(Vide para 33 of Report)
LOK SABHA
UNSTARRED QUESTION NO. 6437
To be answered on the 6th April, 1973

Value of Artificial Yarn Imported through S.T.C. during 1972

6437. SHRI R. P. ULAGANAMBI: Will the Minister of Com-
merce be pleased to state:

(a) the total value of artificial yarn imported through State
Trading Corporation and other agency, if any, during 1972;

(b) the names of parties to whom the yarn has been allotted
and the quantity of the yarn allotted to each party; and

(c) whether the imported artificial yarn was allotted to these
parties on the condition of certain export guarantee; and if so, the
names of defaulters and the action taken, if any, against them?

ANSWER

THE DEPUTY MINISTER OF COMMERCE (SHRI A. C.
GEORGE): (a) to (c). The information is being collected and
will be laid on the Table of the House as soon as it is possible.



APPENDIX Il
(Vide para 44 of Report)
LOK SABHA
UNSTARRED QUESTION NO. 10083
To be answered on the 11th May, 1973|21 Vaisakha, 1895 (S)
Seizure of Smuggled Goods
10033, SHRI MAHADEEPAK SINGH SHAKYA:

Will the Minister of Finance be pleased to state:

(a) whether the smuggled goods recovered by Government are
confiscated;

(b) if so, the quantum of goods confiscated during 1971-72; and
(c) the number of cases in which punishment has been given by

Government and the number of cases under consideration?
ANSWER

THE MINISTER OF REVENUE AND EXPENDITURE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) and (c). Information in this regard is being collected and
will be laid on the Table of the Sabha.



APPENDIX—IV
(Vide para s1 of Report)
Statement showing position of assurances as on 1st March, 1975.
(i) Assurances pertaining to the Fourth Lok Sabha

Session No. of pending assu- No. of assurances No. of assur-
rances pertaining to implemented/drop- ances outstand-
Fourth Lok Sabha* 8cd upto 28-2-7¢ ing
selected by the Com- (last date of laying
~ mittee (sth Lok Sa- of implementation
bha) for being pur- staterments)
sued further as on

19-12-74
Sixth Session, 1968 . . 2 1 1 *¥
Seventh Session, 1969 . 3 1 2 WH¥
Eighth Session, 1969 2 —_ 2 +
Ninth Session, 1969 3 1 2@
Tenth Session 1970 3 I 2 £
Eleventh Seseion, 1970 . s —_ s
Twelfth Session, 1970 9 4 s @@
Total : 27 8 19

¥ assurances were originally selected by the First Committee (1971-72
%‘PF% Sabha for being pursued further. (1971-72)

hid : Ministry of Industrial Development.
ey : Ministries of Information and Broadcasting & Law and Justice.
1 + Ministry of Law and Department of Social Welfare.
@ : Ministries of Health and Information and Broadcasting.
£ : Ministries of Commerce and Finance.
1t ¢ Ministries of Commerce, Home and Department of Social Welfare,
@@ Min(l)tftrge:dc:fl mw, Home, Industrial Development and Department



() Assurances pertaining to the fifth Lok Sabha

No. of No. of No. of

Session Assurances assurances  @ssurances
cplled out  implemented/ outstanding
“w dropped
Viirst Seasion, 1971 . . . 42 42 Nil
Second Session, 1971 . 1007 1001 6
Third Session 1971 347 339 8
Fourth Session, i97z . 831 821 10
Fifth Session, 1972 3s1 348 3
Sixth Session, 1972 398 392 6
Seventh Session, 1973 847 821 26
Fighth Session, 1973 426 403 a3
Ninth Session, 1973 490 438 §2
Tenth Session, 1974 86§ 748 117
Eleventh Session, 1974 362 234 128
Twelfth Session, 1974 . 561 140 421
ToTAl : : . Tes2zr . s;21 | oo

——

*For Ministry-wise details, please see next page.
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